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the period January-September, 1973; 

(b) the effect of such fall of value of 
rupee on various deposits, securities 
and pensions drawn by the retired 
Government employees; 

(c) whether Government propose to 
compensate in this regard; and 

(d) if so, the steps proposed and if 
not, the reasons therefor? 

THE MINISTER OF FINANCE 
(SHRI YESHW ANTRAO CHA VAN) : 
(a) to (d). The fall in the va-
lue of the rupee between January-
Sept~mber, 1973 was the result of an 
unusual spurt in price level during thi, 
period on account of the severe 
drought experienced in 1972-73, and 
this trend is likely to be reversed with 
production kvels picking uo in the 
economy in the current vear.- Govern-
ment is aware that this has affected 
onc and all, hut more so the fixed in-
co:n~c groups including p~nsioners. To 
~1!t'gate the hordship experienced bv 
this Group, Governrnent - ho, already 
accepted the recommendations of the 
Third Pay Commission to the effect 
that Central Government servants re-
tiring from service should be given, 
Irrcspect!ve of the amount of pen~iun 
drawn by them, relief at the rate of 
5% of their pension subject to a mi-
ninlU'" of Rs. 5.00 ".m. and " maxi-
mum of Rs. 25.00 n.m. as and when 
there is a 16 points rise in the 12 
mo~thly average of All India Working 
C!", ... , Cnnsume, Price Index (! 960= 
1(0), the relief for the first time at 
these rates bein~ pavable when the 12 
mOilthi .... : average: of this increase rea-
ches 216. For the present. this re-
commendation of the Commission has 
heen accepted in respect of Class II, 
III Jnd IV emplovee'S and will have 
cff..::.;t from 1-1-1973. Government is 
also considering a proposal for grant 
of some re1ief to nersons who retired 
prior to 1st January, 1973. 

It is not nossible to estimate the 
effect of the - fall in the value of 
financial assets held by pensioners since 
no data are available about the hold-
ings of such assets by them and even 
so, this is a factor which would have 
affected all investors in financial assets 
Illike. Moreover, since pensioners are 
also found to invest in land and build-
ings and other physical assets from 
their savings, there has been consider-
"ble appreciation in the value of such 
assets. However, Government has no 

proposal to compensate pensioners for 
any loss they might have sustained on 
their financial assets as a result of a 
fall in the value of the rupee. 

Rise in prices of consumer goods 

5803. SHRI SAMAR GUHA: Will 
the Minister of FINANCE be pleased 
to state: 

(a) the latest trends about price-rise 
of consumer's goods; 

(b) whether !:lrice in case of some 
consumer's goods have been (i) esta-
blised and in other cases (ii) risen; 

(c) if so, the facts thereabout; 

(d) whether Government expects fa-
\ ourable trends about orices of consu-
mer's goods in near future; ~nd 

(e) the steps t"ken by Government 
a~ btest QCLl~.ure:;, regarding cO:ltrolling 
of price rise? 

THE MINISTER OF FINANCE 
(SHRI YESHW ANTRAO CHA VAN) : 
(a) to lc). A statement showing 
the monthlv Whole,"le price indices 
foe Selected Commodities between 
August a;]d November, 1973 is laid 
on the Table of the House [Placed in 
Library. See No. LT 6093173]. 

(d) and (e). The good kharif crop 
:.lrH.i the fayou~-ablc prospects fa:- rabi 
this ve"r are exnected to h" ," a m~ 
derating effcct on prices. The Gov-
ernment h,·s. for its part, been taking; 
all possib,e steps to augment supplies 
of ess~l1tial commoditic~ and to curb 
excess d~mand in the economY. A 
bcV.cr halance lx-tween agg.regate de-
mand and aggregate supply will also help 
in sta~ilising prices. 

Rela.xation of age limits for Tamluk 
Freedom Fighters ASS'ldation for em-
ployment in Banking Institutions, L.I.C. 

and Minisb1' of Finance 

5804. SHRf SAMAR GUHA: Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether the Tarnluk Freedom 
Fighters' Association in letter No. 
3/2/73-FF/ll dated the 12th April, 
1973 from the Ministrv of Home 
Affairs was inter-aJia informed that 
"The State Government have allowed 
liberal conce..~sion to .freedom fighters 
and their families in regard to relaxa-
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tions of age limits and other conces-
sions" ; 

(b) whether the Central Government 
have also granted similar concessions 
to Central Government employees who 
are freedom fighters; 

(c) if so, the facts about relaxation 
of age limits and other concessions 
made in regard to L.I.C. employee_, 
employees of Banking institutions and 
other employees at:t.ached to his Mi-
nistry; 

(d) the nature of benefits received 
by the Central Government employees 
of h,s ~l1mstry and their number; 

(e) if not, whether Government pro-
pose to review the issues further; and 

(f) if so, the nature thereof and if 
not, the reasons therefor? 

THE DEPUTY MINISTER Th 
THE MINISTRY OF FINANCE 
(SHRIMATI SUSHILA ROHATGI): 

(a) Yes Sir. 

(b) YC"S, Sir. 

(c) and (d). 0) In L.I.C. an employee 
who. had undergone imprisonment for 
pohlrcal reasons prior to 15th August, 
1947 for a I;'eriod exceeding 5 years 
may be consrdered for re-appointment 
after his normal retirement. He will 
be re-appointed for a period not ex-
ceeding one year at a time, subject to 
a maximum of 3 years in all. On such 
re-appointment the employee would be 
offered the same salary as he drew on 
the date of normal retirement. 

The concession would not be avail-
able to an employee in whose case 
either the total period of detention was 
less than 5 years or the total service 
in the LIe upto the date of normal re-
tirement was not less than 25 years. 
(ii) So far as Public Sector Banks are 
concerned, the matter is under consi-
deration. 

A statement indicating the conces-
sions granted to Central Government 
employees is enclosed. The number of 
luch employees is not readily available. 

(el Does not arise. 

(f) Does not arise. 

Statement 
Such of the Freedom Fighters who 

had been removed, discharged or d~ 
missed from service on account of 
their patriotic activities or their 
participation in national move-
ments designed to secure the in-
dependence of the country, or 
who resigned their appoii1tments out 
of patriortic motives or in order to 
particip~te in the national movements 
were made eligible for rc-emp'loyment 
under the Governme[]t of India (but 
not reinstatement, unless in anv case 
this had already been ordered). On 
re-employment, they were also allowed 
to count the period of interruption in 
service for increments in pay at the 
rate of one increment for every 3 
years of break. in service and carry 
forward of the leave on average pay 
at their credit on the date of their dis-
charge etc. Further, in April, 1953, 
orders were issued that the past tempo-
rary service rendered by such an em-
ployee would, on his re-employment, 
be treated as 'qualifying service' to 
the extent permissible under the orders 
issued by the Government, for the 
purpose of pension. It W'IS also decid-
ed in May, 1957, to count the past 
service. as well as the period of hreak 
in service before re-ernployment, for 
the purpose of sen~oritv. The ordCf,Q, 
further provide that retrospective con-
firmations and promotions -which be-
C1me cue on ttie basis of the revised 
s~niority should be 8wacdcJ ".fter na-
tional assessment of '.u;'::hility. No 
such retrospective confirmation or pn>-
motion was, however, to be allowed 
from dates earlier than the date of 
re-entry into public' service. Govern-
ment servants whose income is less 
than Rs. 5,000.00 per annum are also 
eligihle for brant of pens'on under the 
Freedom Fifihters' Pel\sion Scheme, 
1972, if they fulfill the other condi-
tions laid down in that Scheme. 
Terms and Conditions for using Air 

India Planes by Indian Airlinll$ 
during Lock out 

5805. SHRI SAMAR GUHA: Will 
the Minister of TOURISM AND CI-
VIL AVIATION be pleased to state: 

(a) the terms and conditions for us-
ing the services of Air India planes by 
Indian Airlines during the lock out 
period; and 

(b) the extra expenditure incurred 
therefor and income made therefrom? 




